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personnel along with their families from Sri Lanka to Bodh Gaya in India; (iv) visit of

a delegation of the Mahabodhi Society of India to Sri Lanka; (v) celebration of India

and Sri Lanka @70, a joint celebration of 70 years of Independence of the two countries;
and (vi) joint celebration of the First Settlers Day, Seychelles-India Day and Kreole Day

in Seychelles; etc.

(c) Not applicable.

Payment of salary to Indian workers in Bahrain

189. SHRI K.R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether it is a fact that hundreds of Indian workers in Bahrain were not

paid their salaries for several months by the companies where they were employed;

(b) if so, the details thereof;

(c) whether Government has taken any action to help those workers getting
their salaries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS

[GEN. (RETD.) V. K. SINGH]: (a) and (b) It has been informed by the Indian Embassy
in Bahrain that 350 Indian expatriate workers from the following three companies had

not been paid salaries for four to six months:-

(i) M/s GP Zachariades Overseas Ltd.

(ii) M/s Orlando Construction Company WLL

(iii) M/s First Uniforms Company WLL

(c) and (d) The matter was taken-up by the Indian Embassy with concerned
authorities. Part dues have been paid and defaulting companies have agreed to settle

the balance amount.

H-1B visas to Indian professionals

190. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the U.S. Congress had not passed any Bills that
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could put curbs on issuing H-1B visas to Indian IT professionals;

(b) whether there was no sword hanging over Indian community members
employed under H-1B or L1 visa categories;

(c) whether Government is conducting a dialogue with the US, at a very high
level regarding this issue; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS

[GEN. (RETD.) V. K. SINGH]: (a) and (b) In the current (115th) Congress, seven Bills

have been introduced by individual U.S. Congressmen and Senators that seek to revise
various provisions of the H-1B and L-l visa programmes. However, so far, none of these

bills have been passed.

On the Executive side, on 18 April 2017, President Trump issued an Executive

Order (EO) titled “Buy American and Hire American”, which requires different arms of

the U.S. Administration to suggest reforms to the H-1B visa programme. This process

is still underway and no comprehensive changes have been made. The U.S.
Administration has taken some steps towards stricter enforcement and prevention of

abuse of the work visa programmes.

(c) and (d) Government of India has closely engaged with the U.S. Administration

and the Congress at all levels on all issues relating to movement of Indian professionals,

including those pertaining to the H-1B visa and L-l Visa programme. In our engagements,

we have emphasized that this has been a mutually-beneficial partnership which should
be nurtured. Indian skilled professional have contributed to the growth and development

of the U.S. economy and have helped the . U.S. retain its competitive edge and

innovation advantage.

Withdrawal of USA from Iran nuclear deal

191. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government's attention has been drawn to the decision of USA
President to withdraw from the Iran nuclear deal; and

(b) if so, the details thereof and its implications as far as India is concerned?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS


